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Hindu 
NHRC seeks report on Teenmar Mallanna’s remarks against Kavitha 
https://www.thehindu.com/news/national/telangana/nhrc-seeks-report-on-teenmar-
mallannas-remarks-against-kavitha/article69905219.ece 
The National Human Rights Commission (NHRC) has directed Director General of 
Police (DGP) Jitender to submit an Action Taken Report (ATR) within four weeks in 
response to a complaint against MLC Chinthapandu Naveen, popularly known as 
Teenmar Mallanna, for allegedly making sexually derogatory remarks against MLC K. 
Kavitha. 
The complaint was lodged by advocate Karupothula Revanth of Mahabubabad and 
received by the Commission on July 14, and it was formally placed before the NHRC on 
Thursday. The complaint pertains to a public meeting held on July 14, where Mr. 
Mallanna was accused of using a misogynistic and abusive expression in Telugu, which 
the complainant described as amounting to verbal sexual harassment and public 
humiliation. 
Citing indignity to women, the complainant requested immediate intervention by the 
NHRC. Taking cognisance, the Commission directed that a copy of the complaint be 
sent to the DGP for necessary action. 
The ATR should be submitted in English within four weeks of the communication, 
NHRC said. 
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New Indian Express 
NHRC raps Hyderabad police over Sandhya theatre stampede; seeks Rs 5 
lakh relief for victim’s kin 
https://www.newindianexpress.com/states/telangana/2025/Aug/07/nhrc-raps-
hyderabad-police-over-sandhya-theatre-stampede-seeks-rs-5-lakh-relief-for-victims-kin 
The theatre management was reportedly informed in writing and advised to convey the 
same to the actor. 
HYDERABAD: The National Human Rights Commission (NHRC) has found that the 
police were negligent in maintaining public order during a stampede at Sandhya Theatre 
on December 4, 2024, in which a woman named Revathi died during a screening of 
Pushpa 2: The Rule. 
On Wednesday, the NHRC issued a show cause notice to the Chief Secretary, asking 
why it should not recommend a compensation of Rs 5 lakh to Revathi’s family. 
The commission took up the matter following a complaint filed by advocate Rama Rao 
Immaneni. Since then, the Hyderabad police have submitted two reports to the NHRC. 
In its initial report, dated March 20, the Additional Commissioner of Police (Law & 
Order), stated that permission for actor Allu Arjun’s roadshow had been denied. 
However, the report did not explain the grounds on which the permission was refused. A 
second report, submitted on July 14, clarified that permission had been granted for the 
pre-release screening of Pushpa 2 at Sandhya 70mm, Sandhya 35mm, Sudarshan 
35mm and Devi 70mm theatres at RTC X Roads on December 4, 2024. 
However, police denied permission for Allu Arjun’s visit to Sandhya 70mm, citing 
concerns over public safety and crowd management. The theatre management was 
reportedly informed in writing and advised to convey the same to the actor. 
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The News Minute 
Pushpa 2 stampede: NHRC pulls up Hyderabad police, suggests govt 
compensation  
https://www.thenewsminute.com/telangana/pushpa-2-stampede-nhrc-pulls-up-
hyderabad-police-suggests-govt-compensation 
The NHRC has asked police why Allu Arjun was allowed to visit Sandhya theatre after 
permission was denied. A show-cause notice has also been issued to the Telangana 
Chief Secretary regarding compensation for the family of Revathi. 
The National Human Rights Commission (NHRC) on Wednesday, August 6, issued a 
show-cause notice to Telangana Chief Secretary K Ramakrishna Rao asking why it 
shouldn’t recommend a compensation of Rs 5 lakh to the family of Revathi, who died in 
the stampede during a premiere show of Allu Arjun’s Pushpa 2 last year.  
The NHRC has also pulled up the police, questioning why they allowed Allu Arjun to 
visit the theatre and fans to gather around him, after permission was denied. NHRC 
held that there was “negligence and lapse in maintaining public order” by the police, 
Indian Express reported.  
In an earlier response over NHRC’s concerns dated July 19, the Chikkadpally Assistant 
Commissioner of Police justified not taking action against Allu Arjun before the 
stampede.  
The stampede, which took place on December 4, 2024, was triggered by Allu Arjun's 
sudden visit to the Sandhya theatre at RTC crossroads for a premiere show of his film 
Pushpa 2: The Rule. While 35-year-old Revathi died in the stampede, her eight-year-old 
son, Sri Teja, was hospitalised on respiratory support for five months before being 
discharged for neurorehabilitation.  
ACP L Ramesh had informed the Hyderabad Commissioner of Police that trying to take 
action against Allu Arjun before the stampede occurred “would have risked escalating 
the crowd into a mob, potentially leading to damage to public property and further 
breach of public order.” 
He said that the police prioritised public safety and acted with due diligence under 
“challenging circumstances” to control the situation and prevent further harm.  
After considering the reports submitted by the police, NHRC held that “there was a 
negligence and lapse in maintaining the public order in the part of police authorities in 
providing adequate assistance and ensure the safety when it was clear that there will be 
a huge crowd gathering,” according to The Hindu.  
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The NHRC is looking into a complaint filed by advocate Rama Rao Immaneni over the 
death of Revathi following the stampede and alleged lathicharge at Sandhya theatre. 
Police denied the allegations of lathicharge in a response submitted earlier on March 
20, claiming that they had shown “exceptional proactive response” in managing the 
crowd and rescuing those injured in the stampede. 
Following the incident, police had registered a case against Allu Arjun, his security staff, 
the theatre management and others under sections 105 (culpable homicide), 118(1) 
(voluntarily causing hurt) read with 3(5) of the Bharatiya Nyaya Sanhita (BNS). 
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Punjab News Express 
NHRC Special Monitor Reviews Welfare Services in Kapurthala 
https://www.punjabnewsexpress.com/news/news/nhrc-special-monitor-reviews-welfare-
services-in-kapurthala-293875 
Ashok Kumar  August 07, 2025 05:24 PM 
PHAGWARA: Special Monitor of the National Human Rights Commission (NHRC) Bal 
Krishan Goel visited Kapurthala district today to review various public welfare services, 
including education, nutrition, and ration distribution. 
He began his visit at the Government Primary School and Anganwadi Centre in 
Kadupur village, where he observed the facilities provided to children. He inspected the 
quality of education and the mid-day meals served to students, interacting with staff to 
understand the challenges they face. 
Goel reached Wadala Bet village to examine the Public Distribution System (PDS). He 
spoke directly with beneficiaries to hear about their experiences and problems in 
receiving ration supplies. He instructed the officials to ensure that every eligible person 
must receive their full entitlement under the PDS without any delays or irregularities. 
Later in the day, he visited the Sukhjit Ashram in Kapurthala city, a shelter home for 
children. There, he reviewed the care being provided to the children and emphasized 
the importance of paying special attention to their education, health, and overall well-
being. 
Before starting the field visits, Shri Goel was formally welcomed by Additional Deputy 
Commissioner (General) Navneet Kaur Bal, who gave him an overview of the district’s 
ongoing welfare initiatives. Several senior officials, including SDM Major Dr. Irwin Kaur, 
DSP Deepakarn Singh, District Program Officer Rajeev Dhanda, District Education 
Officer (Elementary) Mamta Bajaj, and Deputy DEO (Secondary) Rajesh were also 
present during the visit. 
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Janta se Rishta 
NHRC ने डीजीपी को एमएलसी टीनमार मʟɄा के İखलाफ कारŊवाई करने का आदेश 
िदया 
https://jantaserishta.com/local/telangana/nhrc-orders-dgp-to-take-action-against-mlc-
teenmar-mallanna-4198103 
Hyderabad हैदराबाद:रा Ō̓ ीय मानवािधकार आयोग ने राǛ के डीजीपी को ˘ातक एमएलसी टीनमार 
मʟɄा के İखलाफ कारŊवाई करने के आदेश जारी िकए हœ। हैदराबाद के वकील कŜपोथुला रेवंत ने 
रा Ō̓ ीय मानवािधकार आयोग मŐ उस घटना को लेकर िशकायत दजŊ कराई थी िजसमŐ एमएलसी टीनमार 
मʟɄा ने िपछले महीने एक जनसभा मŐ जागृित नेता और एमएलसी कलवकंुतला किवता के बारे मŐ 
अनुिचत िटɔणी की थी।  
रेवंत की िशकायत की जाँच कर रहे आयोग ने डीजीपी को टीनमार मʟɄा के İखलाफ कारŊवाई करने के 
आदेश जारी िकए हœ, िजɎोनें अनजाने मŐ एक मिहला एमएलसी के बारे मŐ आपिȅजनक िटɔणी की थी। 
रा Ō̓ ीय मानवािधकार आयोग ने डीजीपी और राǛ सरकार को चार हɞो ंके भीतर įरपोटŊ देने के आदेश 
िदए हœ। 
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Prabha Sakshi 
िसनेमाघर भगदड़: एनएचआरसी ने तेलंगाना के मुƥ सिचव को कारण बताओ नोिटस 
जारी िकया 
https://www.prabhasakshi.com/national/cinema-stampede-nhrc-issues-show-cause-
notice-to-telangana-chief-secretary 
įरपोटŊ मŐ कहा गया है िक इस अवसर पर ǰूटी पर तैनात अिधकाįरयो ंने अŮȑािशत भीड़ को Ůबंिधत व 
िनयंिũत करने के िलए असाधारण कोिशश की और मिहला के बेटे की जान बचाकर उसे अ˙ताल 
पŠंचाया। 
रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने बुधवार को तेलंगाना सरकार के मुƥ सिचव को कारण 
बताओ नोिटस जारी करके पूछा िक िपछले साल अिभनेता अʟू अजुŊन की िफʝ पु˃ा-2 की ˌीिनंग के 
दौरान मची भगदड़ मŐ जान गंवाने वाली मिहला के पįरजन को पांच लाख Ŝपये का मुआवजा देने की 
िसफाįरश Ɛो ंनही ंकी जानी चािहए। 
वकील रामा राव इʃाननी की िशकायत पर यह नोिटस जारी िकया गया है। िशकायत मŐ आरोप लगाया 
गया है िक िथएटर मŐ अʟू अजुŊन के Ůवेश करने पर पुिलस के लाठीचाजŊ और आवʴक ʩव̾थाओ ंकी 
कमी के कारण रेवती नामक मिहला की मौत हो गई और उसका बǄा घायल हो गया। 
आयोग के िनदőश के बाद, शहर की पुिलस ने तीन माचŊ, 2025 को एक कारŊवाई įरपोटŊ Ůˑुत की थी। 
įरपोटŊ मŐ कहा गया है िक जांच के दौरान पता चला िक कायŊŢम की अनुमित खाįरज कर दी गई थी और 
अʟू अजुŊन के पास रोड शो की अनुमित नही ंथी तथा लाठीचाजŊ के आरोप झठेू थे। 
įरपोटŊ के अनुसार िसनेमाघर मŐ सीिमत पािकō ग और Ůवेश व िनकास िबंदु समेत अपयाŊɑ बुिनयादी ढांचे 
के कारण भीड़ जमा हो गई और इसके पįरणामˢŝप दुघŊटना Šई। 
įरपोटŊ मŐ कहा गया है िक इस अवसर पर ǰूटी पर तैनात अिधकाįरयो ंने अŮȑािशत भीड़ को Ůबंिधत व 
िनयंिũत करने के िलए असाधारण कोिशश की और मिहला के बेटे की जान बचाकर उसे अ˙ताल 
पŠंचाया। 
हालांिक, आयोग ने कहा िक वह यह समझने मŐ िवफल रहा है िक पुिलस ने भीड़, आरोपी अिभनेता, 
िसनेमाघर Ůबंधन को उस ̾थान पर कायŊŢम के िलए इकǧा होने ही Ɛो ंिदया जबिक उसकी अनुमित 
नही ंथी। 
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आयोग ने मुƥ सिचव को कारण बताओ नोिटस जारी करके पूछा है िक मृतक मिहला के पįरजन को 
मुआवजा देने की िसफाįरश Ɛो ंनही ंकी जानी चािहए। साथ ही, आयोग ने शहर की पुिलस को मामले की 
िन˃Ɨ जांच सुिनिʮत करने का िनदőश भी िदया। 
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